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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE, PUNE

Original Application No. 50/2023 (WZ)

Shahu Shivaji Mokashi

Versus

M/ s Appasaheb Nalwade Gadhinglaj
Taluka SSK Ltd. & Ors.

•..Appeuant

...Respondent(s)

COMPI;IANCE AFFIDAVIT ON BEHALF OF RESPONDENT NOs. 2
& 3 MAIIARASIITRA POLLUTION CONTROL BOARD

I,  J.   S.   Hajare,   age  al)out  56  years,   Occupation-service,  the

Regional Officer of the Maharashtra Pollution Control Board at Kolhapur

having my office at Maharashtra Pollution Control Board, Udyog Bhavan

Building, Near Collectorate Office, Kolhapur -416 002, do hereby state

on solemnly affirmation as under:-

I, ant presently working as the Regional Officer, Kolhapur with the

Maharashtra Pollution Control Board, I have gone through the Hon'ble

National  Green  Tribunal  (WZ)  Pune  order  dated   19.09.2024.  I  ani

submitting  reply  affidavit  on  behalf of Respondent  No.  2  regarding

Environmental Danage Cost after provide an opportunity of hearing to

Respondent No.  1  M/s. Appasched Nalawade Gadhinglaj  Taluka SSK

Ltd.

1.   I  say  and  submit  that  the  committee  visited  the  premises  of

respondent  No.1   on  06.06.2022  and  stomitted  in  report  with

directions to the Hon'ble National Green Tribunal on 23.06.2022.

Also I say and submit that as per the directions of the Hon'ble

National   Green   Tribunal   dated   22.09.2023    the   details   of
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Environmental   Damage   Cost   from   Respondent   No.   1   M/s.

Appascheb Nalawade Gadhinglaj Taluka SSK Ltd. are as follows:-

A)    EDC calculation for sugar unit

The formula taken as per para 6 of the Order of Hon'ble NGT

in the O.A. No.593/2017 ¢aryavaran Samiti & Anr. Vs. Union

of   India   &    ors.)    dtd.    19/02/2019.    The    Environmental

Compensation is calculated based on the Following Formula;

EC= ¢1 x N I R x S I LF)

Vlercas,
EC is Environmental Compensation in Rs.
PI= Pollution index of industrial sector.
N = Number of days of violation took place
R = A factor in Rupees for EC
S = Factor for scale of operation
LF = location factor
Therefore EC  = (80 x 127 x 250 x 1.5 x 1.0)

-Rs. 38'10,000/-

Therefore, the Environmental Compensation is Rs.
38'10'000/-

PI= Pollution index of industrial sector.
The average Pollution index of 80 was taken as Environmental

compensation for the unit (as the consent granted to unit under

RED category)

N = Number of days of violation took place:
The number of days are considered from the crushing season of

2021 -2022 as the Joint committee was visited to the said unit

06.06.2022. Sugar unit operated for seasons as 2021-2022 -55

days, 2022-2023 - 0 days and 2023-2024 - 72 days, i.e. total

days of operation are 127 days.
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R = A factor in Rupees for EC
Which  is  minimum  of  100  to  a  maximum  of  500.  R  is

considered as Rs.250,  as the Environmental  compensation in

case of violation.

S = Factor for scale of operation

For Small s=0.5, For medium S=1  & Large unit S=1.5

LF = location factor

It based on population of city/town and location of industrial

unit. LF will be  1.0  in case unit is  located >  10 kin from

municipal boundary.

8)   EDC calculation for Distillery unit

the formula taken as per para 6 of the Order of Hon'ble NGT in

the O.A. No.593/2017 (Paryavaran Sarniti & Anr. Vs. Union of

India     &     ors.)     dtd.     19/02/2019.     The     Environmental

Compensation is calculated based on the Following Formula;

EC= 01 x N I R x S x LF)

Whereas,
EC is Environmental Compensation in Rs.
PI= Pollution index of industrial sector.
N = Number of days of violation took place
R = A factor in Rupees for EC
S = Factor for scale of operation
LF = location factor
ThereforeEC    =(80x40x250x 1.5x 1.0)

-Rs. 12,00'000/-

Therefore, the Environmental Compensation is Rs.
12'00,000/-
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PI= Pollution index of industrial sector.

The average Pollution index of 80 was taken as Environmental

compensation for the unit (as the consent granted to unit under

RED category)

N = Number of days of violation took place:

The number of days are considered from the crushing season

of 2021 -2022 as the Joint committee was visited to the said

unit 06.06.2022. Distillery operated for seasons as 2021-2022

- 40 days, 2022-2023 - 0 days and 2023-2024 - 0 days, i.e.

total days of operation are 40 days.

R = A factor in Rupees for EC

Wrhich  is  minimum  of  100  to  a  maximum  of  500.  R  is

considered as Rs.250, as the Environmental compensation in

case of violation.

S = Factor for scale of operation

For Small s=0.5, For medium S=1 & Large unit S=1.5

LF = location factor

It based on population of city/town and location of industrial

unit.  LF  will  be  1.0  in  case  unit  is  located  >  10  kin  from

municipal boundary.

C)  Total EDC calculation is as follows
1.    EDcforsugarunitis      Rs.  38,10,000/-
2.    EDc for Distillery unit is Rs.12,00,000/-

Total Rs.  50'10,000/-

Total EDC is Rs. 50,10,000/-
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3.  I say and submit that, as per the directions dated 19.09.2024

the  personal  hearing  has  been     extended  through  video

conference to the Respondent industry representative under

the Chairmanship of Joint Director (APC), M. P.  C. Board,

Mumbai on 29.11.2024 at Regional Office, M. P. C. Board,

Kolhapur. During the personal hearing Respondent industry

representative  has  requested  that  due  to  financial  crises

conditions of the industry, the minimum EDC amount should

be  imposed  or  waived  as  possible.   Respondent  industry

assured that they will upgrade the existing ETP of sugar &

will  make  compliance  of distillery  unit  before  starting  of

crushing season. The copy of the Minutes of Meeting & Reply

submittedbyindustrysaneiscollectivelyenclosed&inarked

as Annexure- ``A''.

4.  I say and submit that there was no objection pointed out by

the  Respondent  except  requested  for  waiver  of   the  EDC

calculated by the Board or to minimize EDC to be imposed

due to financial reasons. The Hon'ble Tribunal may pass an

appropriate in the matter.

Solemnly  affirmed  on  this  29th  day  of November  2024  at

Kolhapur
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For & on behalf respondent No. 2
Maharashtra Pollution Control Board

ulgiv-
(J. S. Hajare)

Regional Officer- MPCB, Kolhapur
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MAHARASHTRA POLLUTION CONTROL BOARD

Mlntite8 of personal Hearing b®foro Jolnt Director (Ape)

01 Name of the Industry

WS.      AppasaheEi      Nalavad®      Gadhlngng
T.S..S.KLut;    S.    No.   424at457,Haral]    Br.Tat.
Gadhlngla|, DIst. Kolhapur.
( Sugar & Distillery unlts}

02 Date Of Heap.ng 29/11/2024

03 IndustryRepresenfawe Shri. Suhilkumar A. Mane. Distillery Manager,
Shri. Ajay Magdum, Legal Adviser,
Shri. Prakash Bhamanagol, Warehouse lncharae.

04 References 1.          Intewh Dirodion issued on 17.11,2022
2.          Direction issued on o1.08.2022

Brfof Histom
Board   lias  granted   Consent  to  Operate  to  M/S.  Appesaheb  Nalawade

Gadhingfaj T.S.S.K.Ltd; S. No. 424a/457,Harali. Tal. Gadhinglaj.  Dist.  Kiolhapur both
Sugar and Distillery Units which are valid up to 31.07.2024 tor Sugar & 31.08.2024 for
distltry.

>   ln the last hearing the dtd, 19.09.2024 the I.'Ion'ble NOT has directed that .the
how was it possible during violation .I.e. 2021-a022, the industry was allowed to
function for next two yeans end required clarification within  two weeks and
directed to  MPCB to provide an opperfunfty Of hearing to  rospondenl No.1
within one month and ro¢alculate the amount Of EDcr .

>   SRO Kolhapur has submitted detailed background information Of previous NOT
orders in respect Of OA, 50 Of 2023. Aocordingly, personal hearing ls extended
to the industry as a compliance Of last NOT order dtd. 1909-2024.

>   During the hearing lt is informed to the industry the calculation Of EDC on the
basis  Of  last  three  crushing  seasons  are  considered  with  respect  to  only
operational days as submitted by industry. After visit Of Joint committee dtd.
06.06.2022 to the unit the crushing season Of 2021  - 2022, 2022iz023 and
2023-2024, i.e. total only operational 127 days Of Sugar and Distillery -40 deys
are considered.  The calculated  EDC for Sugar unit is  Rs. 38,10,000/I/-.and
Distillery is fts.12,00.000/-laos, the total amount Of EDC is Rs. 50,10,00Or.

>   During personal heatng industry representative has requested that the crises
Of financial  conditions Of the industry,  the minimum  EDC amount should be
whposed or waived es possible.

>   Joint Director / Chairman Of the hearing has directed the industry as per the
formula given dy CPCB, the minimum Operational days are Considered as per
dayssubmissionbyindustryaceordinglyEDCiscaloulated,asthedirectionsOf
llon'ble NOT which seems to be comect.

Page 1 orz
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belsfoh:
After due delibemtion, following line Of action decided -
1.   IndtJstry shall comply Interim 'Djredions lesued to industry on 17-11-2022
2.   Industry shall Lipgrade the existing ETP before starting manufachring actry.

rig.r (Dr. V. M. Motgharo)
Sub. Rey!onal officer, Kolhapur     Reglonal offlcer, Kolhapur   Jolnt Dlroctor (AJ]C)

Png Z Of 2
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€rac* ; 6¢88A#HAR, Gath!ngng
qB Fa& : i02327} 2sO3t 7-18-19
Ko!hapur C#. : (a331) 26503$8

. Fax : {8232?i 2583t4
g.mail:gtsgklld@rediffmaf!.com

ffFhsAffRE RAIAREitBE GABmNGEN "LURA
3AffiAKfiRI sfiREAR EARREfigEL Em.,  H#REI

"L6REHi#Sus-**SsO&Bf§f.N®urm8R!rmusHTRA)

Ref. :

Distt.;   &#rty2024.25

TO,

@at®  :

ag -11-2024

The Regional Officer,
mah@rashtra P®!lutien C®n€r®l Board,
udfe¥og Btia¥an, Near C®]lect@r Office,
As§e"hly Road,
K®Ih3Pur.

Subject : Personal hearing on NGT app!icatien No. 5o/2024.

Reference : Letter No. MPCB/RO/Hop/FTS-0116 Dated 28/11/2024.

Respected Sir,
As  per  your  letter  dtd.  28/11/2024  for  personal  hearing  regardifig  EBC.

We feqtt€st you that due to our financial Crises were  not in position as peryour
ca!cL!Iati®n of EDC.

£o   Y¢u   are   requested   to   wave   the   EDC   amount   af   Sugar   Division
Rs. 38,10,008/-and Distillery Rs. 12,00,000/-Total Rs. 50,10,000/-.

We are not stautfd crushing season due to financial crises. we are settling
Cur  firi@flfial Cries & we are going to start season.

We assure that we will upgrade Irp & Distillery compliances he fore starting
Qf€mus#:nngc:e::®hnjmS[yrequest¥ourg®odg#oconsiderourcasesympathgtica!!y&

Oblige'
Thanking YOU,

Yours Faithfully,

M3fl 8 D;A,ictor
Appa§aheb Nalawade GT5SK Led., Harali

gr;i"                                          A nm€=h±
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